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Original App;;cation'mo. 401 of 1987
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In this appliqaﬁioq the applicant sesks to
question the order No, Gp,;77/IX/Change of Dapartméht
dated 8/12.5.,1987 ghereby.she was ratransferred as
Safaiwali by the Medical Department of the Railuay,
Quntakal. Earlier tharato oﬁly on the request of the
applicant, she haé besn transferred from the pgst of
Safaiuaii to that of Telegraphic pson on 6.9.1985. She

was informed that posting har as peon involves change of
Wk 2P . Lo hQua obw.:)) Rl

Categorwﬁz;“”glﬁgltphe approval of competent authority) and iy

is subject to her being free from vigilance cases and that

she will rank junior to all existing permanent/temporary

' : fra
peons on the date of her joining the new post. Byk;mpugned

order dated 8/12.5.1987 the change of category by bringing
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her back to the cétegory of SaP%@uaii from the category

of peon is sought to be ;xgzggad.- It is ¢ontended that several
H '
uere , ’
others/si milarly transferred from dne Department te another

but nobody uas.retranaferred except the applicant. It is

Wik

further contended that no reason ﬁas given for changing the

- category of the applicart from peon to 5afaiwali.

2. We have heard the learned counsel for the

applicant and the learned Standing Counsel for the Railuway.
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The Standing Counssl has produced the record before us.

Y

He states that the order of transfer and racategqrisation

was dona wrongly by the concernad Officer and postinqpas

mtuamuuwi' |
givenl?s peon, There were several other seniors to the .

applicant who were entitled to the post of peon. Admittedly

the order sought to be’impugned involves change of category

and her. transfer ' as pson uapVQQue.ea€%¢e£ eh cesgideration

gﬁﬁher request. Retransfer without a notice to the applicant

would prima facie bes bad.

3. , We accordingly allow the application with a

direction that it is open to the Department to issue notice

to the appllcant explaining the cxrcumstances under which the
IW . i

impugned order has baen issued givifig her an opportunlty

to make fapresgntation‘and than-pass such ﬁrdér as deemed
fit and proper.
4, With these directions, the impugned or&er
dated 8/12.5;57 is set aside. Thaere will be neo order és to
costs,.
Dictated in the open ourt, : ‘ o
%Nr:l w o | l %h@
( B. N, ﬁ;i:;;imha ) . ( D. Surya Rao )
Vice Chairman Member (3J)

Dated this tha 31st day of July 1987
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